


 
 

 
IMPORTANT INSTRUCTIONS : 

 
 
1. Please keep records of all the eCourt fee receipt numbers. 
 
2         e-Court Fee Receipt of any denomination can be obtained from the counter. 
 
3.       Please keep e-Court fee receipt till it is used & locked. 
 
4.      Court Officials will lock court fee receipt on presentation so that the respective court fee can`t 
be reused. 
 
5.    In case e-Court fee is lost, it cannot be blocked and/or  re-issued as in the case of physical court 
fee stamp. 
 
6.    e-Court fee would be issued immediately against cash. Please dont leave the counter without 
taking eCourt Fee Receipts. 
 
7. e-Court fee Receipts can also be issued against Cheque/DD/Payorder/RTGS/NEFT subject to 
realisation of funds. 
 
8.  Cheque/DD/Payorder to be drawn in favour of “SHCIL E COURT FEES”  
For RTGS/NEFT – A/C Number 028600201000382, IFSC Code- CORP0000286,MICR Code-     
110017005 & Beneficiary Name-  SHCIL E COURT FEES, Bank Name - Corporation Bank 
 
9. Please quote your RTGS/NEFT number along with other required relevant details. 
 
10. For all payments made via Debit/Credit Card, bank charges (if any) will be levied to 
respective buyer at actuals. 
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